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) (x) such additionallmeni.bers, not exceeding six, as the e
Central Government may, by notlﬁcatlon in the ‘Official
'Gazette appomt :

- Provided that 1f w1th1n the penod preﬁcrxbed in this behalf,
any authority specified in th1s section fails to nominate a person, _
the Central Government may itself appoint a member to fill the -
vacancy.”

4. Tn sections 6, 7,9 and 10 of the principal Act for the ‘word Amcndment

“owner” wherever it occurs, the word occupler” shall be substituted. ‘6’ 73‘;‘:3353

5. The Committee to be constituted under sect1on 4 of the prin- Tmnsmon
cipal Act, as afnended hereby, may be constituted at any time afler f;‘;}m cgr’f‘s]:'
the passing of this Act and before its commencement, but the tutioch  to
Committee as so constituted shall not begin to function till the com- :‘Sl‘fo n"‘“‘s“'
mencement of this Act and on such .commencement the term of office

of the members of the' Committee then existing shall expire.

THE INDIAN INSTITUTE OF TECHNOLOGY
(KHARAGPUR) ACT; 1956 /&,( M‘ Costa,

' o ' Vr‘( H/
ARRANGEMENT OF SECTIONS =

—

* SECTIONS _
1. Short title and commencement. o
9. - Declaration of. the Indian Institute of Technology
- (Kharagpur) as an institution of national importance.
3. = Definitions. '
' Incorporatlon

Trensfer of service of emstlng eémployees of the Indlan
Institute of Technology at Kharagpur

Powe1s of the Institute. .
Institute to be open to all races, creeds and Llasses
Teaching at the Instltute

Visitor.

10.  Authorities of the Instltutc

“11. . The Board.

12.  Term of office of, and vacancws among members of the
- . Board. - _ : ’ . ’
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16.  Chairman. '

17. Director.

18. Deputy- Dlrector

19. ' Registrar.

20. Other authorltles and officers.
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22.  Funds of the Institute. '

23 Accounts and audit. . ;
24. Acts and proceedmgs not to be’ 1nvahdated by vacancies,
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27. Statutes.
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30. Ordinances how made.
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,, THE INDIAN INSTITUTE OF TECHNQLOGY

| /_{g_ Ida o, (KHARAGPUR) ACT; 1956

Vy( ,"‘ - Acr No. 51 OF 1956

A Act to declare the institution known as the Indian Institute of
Technology Kharagpur to be an institution of national

1mportance and to provide for its incorporation and matters
connected therewith. -

- [15th September 1596]

BE it enacted by Parliament in the Seventh Year of the Republic
of Indla as follows:—

*Short  title 1. (1) This Act may be called the Indian Institute of Technology
and  com- (Kharagpur) Act 1956. -

niencement.

(2) It shall.come into force on such date! as the Central Govern-
ment may, by notification m the Officigl Gazette appomt

- tst April 1957, vide S.R.O. No. 496 dated the Izth Februqry 1957, See Gazette of
India, 1957,Pt 11, Sec. 3, p. 301.
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2, Whereas the" ob]ects of " the institution known as. the Indian Degir;lgggn
Ins‘cltute of’ Technology at Kharagpur in the district of Mldnapore Institute  of -

in the’ State ‘of West Bengal dare slich as to make the institution one &ﬁ?&%ggi’) :
of national 1mportance it is hereby declared that the institution i¢ an institi.

known as the Indian Institute of Technology, Kharagpur is an insti- tion of

national
1ut10n of natlonal 1mportance ) importance, -
3. In this Act, unless the context otherwise requires,— Definitions.

(a) “Academic Council” means the Academic Counc11 of thc
Institute;

(b) “Board” means the Board of Goyernors of the Institute;
(€) “Chairman” means the Chairman of the Board;

(d) “Deputy D1rector means the Deputy Director of the
Institute;

(e) “Director” means the Director of the Institute;

(f) “Finance Committee” means the Finance Committee of
the Institute;

(9) “Institute” means the Institute known as the Indian
Institute of Technology, Kharagpur, incorporated under this
Act

‘(h) “Registrar” means the Registrar of the Institute;

(i) “Statutes” and “Ordinances” . means respectlvely the -
Statutes and Ordinances of the Institute made under this Act..

4. (1) The first Chairman, the first Director and the first members Incorpora-
of the Board who shall be the persons appointed.in this behalf by o™
the Central Government, by notification in the Official Gazette, and
all persons, who may hereafter become or be appointed as officers
or members of the Board, so long as they continue to hold = such -
office or'membership, are hereby constitited a body corporate by the
name of the Indian Institute of Technology, Kharagpur.

(2) The Institute shall have perpetual succession and a common
seal, and shall sue and be sued by the said name.

5. (1) Subject to the provisions of this Act, every person who is Transfer of
permanently employed in ‘the Indian TInstitute of ‘Technology at iiﬁi{fﬁg en(f
Kharagpur immediately before the commencement of this Act shall, plzyee; I;delan
on and from such commencement, become an employee of the Insti- 1pstitute . of
tute and ‘shall hold his office or service therein by the same tenure, Tt‘—%lnology
at the same remuneration and upon the same terms and conditions ?,Eu Avag-
ana with the same rights and privileges ‘as to pension, leave,
gratuity, provident fund and other matters as he would have held
the same on the -date of commiéncément of this Act if this Act had

not been passed,




Powers of the
Institute,

): Notw1thstand1ng anythmg contalned in. sub sec’uon (1) -the

~Indtitute may, with the prior approval of the Visitor, alter the terms

and conditions of any employee specified in sub-section, (1), and if
the alteration is not acceptable to such employee, his employment

- _may-be terminated by the Institute in accordance with the terms

of the contract with the employee or, if no provision is made -

therein in this behalf, on payment to him by the Institute of

‘compensation equivalent to three months’ remuneration.

_(3) Every person employed in the Indian Institute of Techno-
logy at Kharagpur other than any-such person as is referred to in
sub-section (I) shall, on and frem the commencement of this Act
become an employee of the Institute upon such terms and condi-
tions as may be provided for in the Statutes, and until such provi-
sion is made, on the terms and conditions applicable to him imme-
diately before such commencement. ‘

6. (1) The Institute shall have the foilowing powers, namely:——'k

(_iz) to provide for instruction and research in such brancheg

of engineering and technology, applied sciences and . applied

arts, as the Institute may think fit, and for the advancement of
learning and dissemination of knowledge in such branches;

“(b) to hold examinations and grant degrees, diplomas and

other academic distinctions or titles to persons in the manner
1a1d down by or under this Act;

(c¢) to confer honorary degrees or other distinctions under
condltlons 1a1d down by the Statutes;

(d) to-fix and demand such fees and other charges as may
be la1d down by the Statutes;

. (e) to establish, maintain and manage halls and hostels for
the re31dence of students; :

) to superv1se and control. the residence and to regulate'

the discipline of students of the Institute and to make arrange-

ments for promoting their health, general welfare and cultural™

and corporate life;.

(g) to provide for the maintenance of units of the Natiqngl

Cadet Corps for the students of the Institute;

(h) - to institute teaching, admlmstratlve and mlnlsterlal

posts and to make appointments thereto (except in the case of

the Director) in accordance with the Statutes;

(1) to frame Statutes and Ordinances and to alter, modify or

_ rescind the same in accordance with the procedure preseribed
under this Act; o - :

]
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(j) to. deal with - any: property belengmg to or vested in.the -

For

A9

Institute - in such manner as the Institute may deem fit
advancmg the objects of the Institute;

(k) to receive gifts, grants, donations' or bene'fa(_:tions from -

the Government and to receive bequests, donations and trans-
- fers of movable or immovable properties from testators, donors
“or transferors, as the case may be;

(1) to co-operate with educational or other institutions = in
any part of the world having objects wholly or partly similar

to those of the Institute by exchange of teachers, scholars and -

generally in such manner as may be conducive to thelr common
‘objects;

(m) to institute and award fellowships, scholarships, prizes

and medals in accordance with the Statutes and Ordinances;
and. - ~

(n) to do all such things aé may be)necessary, incidental or
conducive to the attainment -of all or any of the objects of the
Institute.

(2) Notwithstanding anything contained in sub-secfion (1), ,the’
Institute shall not dispose of in any manner any immovable
property, without the prior approval of the Visitor, ‘

-

7. (1) The Institute shall be open to persons of either sex, and of
whatever race, creed, caste or class, and no test or cendition shall
be imposed as to religious belief or profession in admitting or
- appointing members, students, teachers workers or in any other con-
nection whatsoever.

(2) No benefaction shall hereafter be dccepted by the Institute

Institute to
be open to
all races,
creeds and
classes.

which- in the opinion of the Board involves conditions or ob llgatlom'

opposed to the spirit and object of this section.

8. All teaching at the Institute shall be conducted by or in the

name of the Institute in accordance with the Statutes or Ordinances
made in this béhalf.

9. () '.Thve President of India shall be the. Visitor of the Institute.

Teaching at
the Insti-
tute.

Visitor,

(2) The Visitor may appoint one or more persons to review the

work and progress of the Institute and to hold enquiries into the

‘affairs thereof and to report thereon in such manner as the Visitor
may direct.

(3) Upon receipt of any such report, the Visitor may take such
action and issue such directions as he considers necessary in respect
of any of the matters dealt with in the report and the Institute shall
be bound to comply with such directions, -

/
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-Authorities- w5 10, The followmg shall - be the:- authexltbes of the: fﬂz;Inst‘itute,, ,

of the
Institute. namely —_

(@) the Board ;e
(b) the Academlc Council; L e
(¢) the Finance Committee; and

(d) such other authorities as may be declared by the
Statutes to be the authorities of the Institute.

The Board, 1L The Board shall consist of the following persons, ._'namely:—-

(o) the Chalrman

(b) oné non-official to be nominated by~ the Central Gov-
ernment;

(c¢) one person to be nominated by the "All-India ' Council
for Technical Education; »

(d) the Chairman, University Grants C»ommission*, ex officio;

~ (e) the Director of Scientific and Industrial Research, Gov-
ernment of India, ex officio; ’

(f) the Director, ex officio; _
(9) three persons nominated by the Central Government,

‘one to represent the Ministry of Education, another the Ministry

of Fmance and the third the other Ministries;

" (k) three members of Parliament, two to be elected from
among themselves by the members of the House of the People
and one from among themselves by the members- of the Council
of States. .

Tam of 12, (1) Save as otherwise provided in this section, the term of

ffic f,
;’n de vacgn_ office of a member of the Board shall be five. yearsv from the date of

cies among his nomination or election as the case may be:

meinbers of,
the Board.

member of the House from which he was elected.

(2) The term of office of an ex officio member shall continue so - |

long as he holds the office in virtue of Which he is a member..

(3) The term of office of a member nominated to fill a- casual
vacancy shall continue for the remainder.of the term of the member
in whose place he has been nominated.

(4) Notwithstanding anything contained in this section, an

out-going member shall, unless the Central Government otherwise
directs, continue in office until another person is nominated op:

elected as a member in his place.

Provided that the term of office of a membe;r elected under clause
(h) of section 11 shall come to an end as soon as he ceases to be a .

S e
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: : v-he‘manner f ﬁlhng casual vacanc1es among mernbers shall
. »be such as may be: provxded for in -the Statutes ! :

(6) The members of the Board shall be- entitled to such allowan-
, ces, if any; from the Institute as may be provided for in the Statutes,
S "but no member other than the Director shall be entitled to any
: ‘salary by reason of this sub-section.

13. (1) The Board shall be the supreme governing body of the Functions of
Institute and shall exercise all the powers of the Institute not other- ™€ Board-
¢ ' wise provided for by this Act, the Statutes and Ordinances, and- shall
s have power to review the acts ofi the Finance Committee and the
Academic Council. : '

(2) Subject to the provis'io’_ns'of this Act, the Board shall—

(a) take decisions on major questions of policy relating to
the administration and working of the Institute;

(b) institute courses of study at the Instltute

(¢) make Statutes;

(d) institute and appoint persons to teaching as well as
non-teaching posts in the Institute in accordance w1th the pro-
cedure laid down in the Statutes;

(e) consider and ‘modify Ordinances; . :
(f) consider and pass resolutions on the annual report the
annual accounts and the financial estimates as it thinks fit; and

'(g) exercise such other powers and perform such other
duties as may be conferred or imposed upon it by this Act and
the Statutes. :

(2) The Board shall have power to appoint such committees as it '
considers necessary for the performance of its functions and duties.

i4. (I) The Academic Counc11 shall consist of the followmg Per Academic
sons, namely:— .. Coundil,

_ (a) the Director, ex officio, who shall be the Chairman - of
. the Council; _

(b) the tDeputy ‘Director, ex oﬁ‘iéio,, who shall be the Vice-
Chairman of the Council; ‘

‘(¢) the Registrar, ex officio; _ v

(d) the professors appointed or recognised as such by the

Institute f_or the purpoese of imparting instruction in the Insti-
tute;

. (e) such other members of the staﬁ as may be lald down in
the Statutes. :

1512 M. of Law—101 ~
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Committee,

Chairman.,

~ Director.
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(2) Subject-{o- the prov1slons of. th1s Act'-’
the Academic Council- shall have the: control and:general:regulation

of, and be responsible for the maintenance of standards of instruc-

tion, educatlon and examination in, the Tnstitute, and shall exercise

- suich powers and perform stich other duties as may be conferred or

“imposed upon it by the Statutes and shall advise the Board on all

academic maftters,

v 15. (1) The Finance Committee shall consist of the following
persons, namely:—

(a) the Chairman, ex officio, who shall be the Chairman of
the Committee; :

(b) two persons nominated by the Central Government;
(c) one person nominated by the Board; and
(d) the Director.

(2) The Finance Committee shall—

"(a) examine and scrutinise the annual budget of the Insti-
tute prepared by the Director and make recommendations to
the Board;

(b) approve proposals of reappropriation as between diffe-

‘rent departments of the Institute without - aﬁ"ectmg the total
sanction of the grant;

(c) consider the periodical statements of accounts reappro-

priation statements and the audit report and -make recom-
mendations to the Board;

(d) give its views and make its recommendations to the
Board either on the initiative of the Board or of the.Director, or
on’ its own initiative on any financial question affecting the
Institute.

16 (1) The Chairman shall be nominated by the V1s1tor and shall

hold office for g period of five years.

(2) The Chairman shall ordinarily preside at the meetings of the
Board and at the Convocations of the Institute. ’

(3) It shall be the duty of the Chairman to ‘see that the decisions
taken by the Board are given effect to.

(4) The Chan‘maq shall havé such other powers as->f;nay- be con-
ferred upon him by this Act or the Statutes.

17. (1) The Director shall be appointed by the Visitor out of a
vanel of three names submitted to him by. the Board.

Statutes an('i C)‘r iia‘iances, o
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(2) The Dlrcctcr shall be ‘the prmmpal acaderme and. executwe
"officér of ‘the Instltute and ‘shall. be. responsible for the: proper

administration of the Institute’ and :for the: 1mpart1ng of - instruction-
and maintenance of discipline therein. . .

(3) The: Director shall have such other powers. and perform

such other duties as may be 1a1d dOWn in this Act or the Statutes or
Ordinances. :

18. The Deputy Director shall be appomted on such terms and Deputy
conditions -as.may- be laid down by the Statutes and shall perform Director.
such-duties and exercise such powers as may be assigned to him by
this Act or the Statutes or by the Director.

19.-(1) The Registrar shall be a whole-time ofﬁcer of the Insti- Registrar,
tute and shall:-be appointed:on such terms and conditions as may
be laid down by the Statutes and shall be the custodian of records,
the common seal, the funds of the Institute and such other property
of the Institute as the Board shall commit to his charge.

(2) The Registrar shall act as the Secretary of the Board, the
Academic Council, the Finance Committee and such other- Com-
mittees as may be prescribed by this Act or the Statutes

(3) The RegLstrar shall be directly responsible to the Dlrector
for the proper: discharge of his- duties and functions.

(4) The Registrar shall perform such other duties and exercise
such other powers -as may be assigned to him by thls Act or the
Statutes or by the Director. ' ’

20.- The powers and duties of authorltles and officers other than Other

thoriti
those berembefore ‘mentioned shall be determined by the Statutes. ang g&éﬁis

21. For«the purpose of enabling the Institute to discharge its Gfaftlﬁglby N
functions efficiently under this Act, the Central Government may Government
out of moneys provided by Parliament for the purpose pay to the ;%stft}&ete
Institute in each financial year such sums of money and in SUCh

manner as it may think fit.

22. (1) The Instltute shall maintain a Fund to which shall be wyngs of.
credited— ‘ 7 - the Institute,

(a) all moneys provided by the Central Government;

(b) all fees and other charges received by the Institute;

(¢) all moneys.received by the Institute by way of grants,
gifts; donations, benefactions, bequests or transfers; and '

(d) - all moneys received’ by the Institute in any. other
manner or from any other source.
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(2) All ‘moneys credlted to -the. Fund shall be depos1ted in: such :

‘Banks or invested in such manner.as the Institute may, with the
- approval of the Central Government,; decide. :

(3) The Fund shall be applied towards meeting the expenses of

the Institute including expenses incurred in the ~exercise of its
_powers and discharge of its functions under this Act.

: srfgc;‘ggist_ : 23. (1) The Institute shall maintain proper accounts and other

relevant records and prepare an annual statement of accounts

including the balance sheet in such form as may be prescribed by
~ the Central Government in consulfation with the Comptroller and
~ Auditor-General of India.

(2) The accounts of the Institute shall be audlted by the Comp-
troller and Auditor-General of India and any expenditure incurred
by him in connection with such audit shall be payable by the Insti-
tute to the Comptroller and Auditor-General of India.

(3) The Comptroller and Auditor-General of India and any per-
son appointed by him in connection with the audit of the accounts
of the Institute shall have the same rights, privileges and authority

_in connection .with such audit as the Comptroller and Auditor,
General of India has in connection with the audit of the Govern-
ment accounts, and, in particular, shall -have the right to -demand
the production of books, accounts, connected vouchers and other
documents and papers and to inspect the offices of the Institute.

(4) The accounts of the Institute as certified by the Comptroller

- and Auditor-General off India or any other person appointed by
him in this behalf together with the audit report thereon shall be
forwarded annually to the Central Government and that Govern-

~ment shall cause the same to be laid before both Houses of Parlia-
ment. :

: Acts agd 24, No act dene or proceeding taken by the Inst1tute, the Board,
D hee” the Academic Council’or the Finance Committee or any other’ body

"analédated\ set up under this Act or the Statutes, shall be questioned on the
Y vacanelet ground merely of the existence of any vacancy in, or defect in the
constitution of, the Institute, the Board, the Academlc Council, the

Finance Committee or such body‘ reSpectwely

" Pension- and 25. (1) The Institute shall const1tute for the benefit of its ofﬁcers-

f;_:m\éldent including the Director, teachers and other servants, in such manner
ua and subject to such conditions as may be presribed by the Statutes,
such pension, insurance and provident funds as it may deem fit,

(2) Where any such pension, insurance or provident fund has
been so constituted, the Central Government may declare that the
provisions of the Provident Funds Act, 1925 shall apply to such fund
as if it were a Government Prov1dent Fund.

1g of 1925,

T LT B SR

]
i
3
§

a




e N
-

N 805 '

AL appomtments of: the teachmg o1 Hots
Instltute shall be made on the:recommendation of  a Selectlon

*Commlttee constituted for the purpose under the Statutes Jby—-

- (a) the Board with the prior concurrence of the Vlsltor it
the appointment involves emoluments of Aifteen hundred rupees
* or over per month;

(b) the Board, if the appointment involves emoluments of
three hundred and fifty: rupees or over but less than fifteen
hundred rupees per month; :

(c) by the Director in any other case.

2%. Subject to the provisions of this Act, the Statutes may pro- Statutes.
mde for all-or any of the following matters, namely — T

(a) the conf_e-rment of ‘honorary degree;
(b) the formation of departments of teaching;

(c) the fees to be charged for courses of study in the Insti-
tute and for admission to the examinations of degrees and
_diplomas of the Institute;

(d) ‘the institution of fellowships, scholarships, eXhlblthl’lS,
. -medals and prizes;

(e) the term of office and the method of appomtment of
officers of the Institute;

(f) qualifications of teachers ’of the Institute;

() the classification and method of appointment and the
determination of the terms and conditiong of service of teachers
and other staff of the Institute; ‘

_ -(h) the constitution. of pension, insurance and provident
-funds for the benefit of the oﬂicers, teachérs and other staff of
the Institute; -

(i) the constitution, powers and duties of the authorities
of the Institute;

. (j) the estabhshment and maintenance of halls and hostels :

(k)l the conditions of residence of students of the Institute
and the levying of fees for residence in the halls and hostels
and of other charges; '

(1) the manner of ﬁlhng vacancies among members of the
Board;

(m) fixing allowances of the Chalrman and members of the
Board; :
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(o) the meetlngs of the Board the Academic Council, the_

(n) authentlcatlon ‘ fg?the orders and demswns of the Zl ‘a;rd

Finance Committee, or any other- Commltbee the quorurn*” at:

such: meetings and-the procedure to be followed inthe -conduct
of theirtbusiness; and-

(p) any other matter which by this Act is to be or may be
prescrlbed by-the Statutes.

Statutes how . 28." (1) The first Statutes shall be framed by the Chairman’ aftel

made.

consultation with the Director and with the previous approval of
the Visitor and a copy of the same shall be laid before Parliament.

(2) The Board -may, from time to time, make new or additional
Statutes or may amend or: repeal-the Statutes in the manner- here-
after in this section provided.

 (3) Every new Statute or addition to the Statutes or any amend-
ment or repeal of a Statute shall require the previous approval of
the Visitor who may assent thereto or withhold assent or. remit it
for further consideration.

(4) A Statute passed by the Board shall have no validity unless
it-has been assented to by the Visitor.

Ordinances. 29, Subject to the provisions of this Act and Statutes, the Ordi-

" nances may provide for all or any of the foll_owing matters,
namely:—

(a) the admission of the students to the Institute;

(b) the.courses of study to be laid down for all degrees
and diplomas of the Institute'- ' ’ ‘

(¢) the conditions under whlch students shall be admitted
£o. the degree or diploma courses and to the examinations of the
Institute, and shall be eligible for degrees and diplomas;

- (d) 'the conditions of award of the fellowships, scholarshiAps,A

exhibitions, medals and prizes;

“(e) the conditions and power of appointment and duties

of examining bodies, examlners and moderators; -

(f)- the conduct of examinations;

(9) the maintenance of d1s01p11ne among the students of

the Institute; and

(h) any ‘-otherf matter which by-'thi‘slA‘ct or the Sta'tut_esbiis
to' be or may be provided for by the Ordinances. '
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30 (1) Save as 0therw1se pr0v1ded in: this:. sectlen Ordmances Ondinances

howamade,
ahall be made by the Academlc Council. owsmade
- (2) All Ordlnances made by the Academlc Councﬂ shall “have
effect from such date as it may direct, but every Ordinance so made
shall be -submitted, as soon as may be, to the Board and shall be -
considered by such Board at its next succeeding meeting.

(3) The Board shall have power by resolution to modify or

_cancel any such Ordinance and such Ordinance shall, from the date

of such resolution stand modlﬁed accordingly or cancelled as the

~ case may be.

. 31vEvery- dispute arising .out- of a-contract between the Institute- “Tribunal of
and any-of its officers or-teachers shall-be referred to'a Tribunal of rbitration.
Arbitration consisting of one member nominated by the Board, one .

“member nominated by the officer or teacher ‘concerned and an

umpire-appointed by the Visitor, and the decision of -the Tmbunal
shall be final, .

"THE GOVERNMENT PREMISES (EVICTION) AMEND-
MENT ACT, 1956

~Acrt No. 52 OF 1956

An Act further to amend the Government Premlses (Ev1ct10n)
- Act, 1950.

- [15th September, 19561

-BE it enacted. by Parhament in the Seventh Year of the Repubhe .
of India as follows:— '

1. This Act may be called the Government Premises (Eviction) gyort it

‘Amendment Act, 1956.

2. In‘ the long title of the Government Premises (Ev1ct10n) Act, Amendment
21950 (hereinafter referred to as the principal Act), for: the words °f long title.
““certain- persons from Government premises”, the words - “persons.

from public premises in certain cases” shall be.substituted. -

3. In sub-section (1) of section 1 of the priﬁelpal Act, for the Amendment
words “Government Premises”, the words “Public Premlses” shall Of section 1.
be substituted.

~




